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(b) A statement (H indi and Xn- 
gll«ftk ver*Ions) stow ing rea ­
sons lo r  delay  in  laying th e  
Notifications m entioned a t  
(i) and (ii) above. [Placed 

in  Library. See No. LT- 
5560/78],

(2) A copy of the A nnual Report 
(H indi and English versions) 
on the working of th e  Em ­
ployees’ Provident Fund and 
Fam ily Pension Schemes, 
1952 for the year 1971-72 
IPlaced m  Library. See No. 
LT-5561/73].

(3) A copy of the Employees’ 
P rovident Fund (Third 
A m endm ent) Scheme, 1973 
(H indi and English versions) 
published in Notification No. 
G S.R . 843 in  G azette of 
India dated  the 4th August, 
1973, under sub-section (2) 
of section 7 of the  Em ­
ployees’ Provident Funds and 
Fam ily Pension F und Act, 
1952. [Placed In  Library. 
See  No. LT-5562/73]

12.87 b n .

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I  have to report 
th e  following messages received from  
th e  Secretary of Rajya Sabha: —

(i) “I am directed to inform  the 
Lok Sabha th a t the  Rajya 
Sabha a t  its sitting held on 
Thursday, the 23rd August, 
1973, adopted the  following 
motion in  regard  to  the 
Committee on the  W elfare of 
Scheduled Castes and Sche­
duled T ribes:—

MOTION

“T hat this House concurs in the 
recom mendation of th e  Lok 
Sabha th a t a CAtamittee of 
both the H ouses be called

th e  ‘Committee on the Wot* 
fa re  of Scheduled Castes and 
Scheduled Tribes* be consti­
tu te d  fo r th e  purposes set o u t 
in  the  motion adopted by  the  
Lok Sabha a t  its  sitting held 
on the  13th August, 1973 and  
communicated to  this House, 
and  resolves th a t this House 
do jo in  in  the said Committee 
and proceed to  elect, in  
accordance w ith  the  system 
of proportional representa­
tion by means of the single 
transferable vote and by
secret ballot, ten  members 
from  among the members of 
the House to serve on the 
said Committee.”

2 I am fu rther to inform  the Lok 
Sabha th a t m  pursuance of the above 
motion, the following Members of the 
R ajya Sabha have been duly elected 
to the said Committee: —

1. Dr. Z A. Ahmad

2. Shri Todak Basar

3. S hn  Jam nalal Berwa

4. Shri N P. C haudhan

5 Shri K alyan Chand

6. Shri N. H. K um bhare

7. Shri Bhaiya Ram  Munda

8 Shri Sundarm ani Patel

9. Miss Saroj Purshottam
K haparde

10. Shri Shyam Lai Yadav.”

(ii) “In  accordance w ith the 
provisions of sub-rule (8) of ru le  
186 of the Rules of Procedure and 
Conduct of Business in th e  Rajya 
Sabha, I am directed to return  
herew ith  the Appropriation (R ail­
w ays) No. 3 Bill, 1973, which was 
passed b y  the  Lok Sabha a t its 
sitting  held  on the  23rd A ugust 
1973 and transm itted  to  th e  Rajya 
Sabha for its reconpumendatlons and 
to state th a t this House has no
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x«oomm«ndatiens to make to tho 
Lok Sabha in regard to the said 
BUI"

(Hi) “In accordance w ith  the 
provisions of ru le  111 of th e  Rules 
of Procedure and Conduct of Busi­
ness in th e  Rajya Sabha, I  am  
directed to enclose a copy of the 
Cinem atograph (Second Amend­
m ent) Bill, 1973, which has been 
passed by the Rajya Sabha a t its 
sitting  held on the  27th August, 
1973.’’

CINEMATOGRAPH (SECOND 
AMENDMENT) BILL

As p a s s e d  b y  R a j y a  S a b h a

SECRETARY: Sir, I lay on the 
Table of the House the  Cinemato­
graph (Second Amendment) Bill, 
1973, as passed by Rajya Sabha.

13.29 fcK.
COMMITTEE ON SUBORDINATE 

LEGISLATION

E ig h t h  R e po r t

SHRI S. N. MISRA (K annauj): I
beg to  present th e  E ighth Report of 
th e  Committee on Subordinate Legis­
lation.

MINES (AMENDMENT) BILL

(i) R ep o rt o r J o in t  C o m m ittee

SHRI M. C. DAGA (P ali): Sir, I  
beg to present the Report of the 
Jo in t Committee on the Bill fu rther 
to  amend the  Mines Act, 1952.

( l i )  E v id en c e

SHRI M. C. DAGA: Sir, I beg to  
lay  on the Table the record of evi­
dence tendered before th e  Jo in t 
Comm ittee on the Bill fa rth e r to 
am *n<l th e  M iaes Act, 1052.

l& M fcis.

COMPANIES (AMENDMENT) BILL

Ex t en sio n  o r  t im e  for presentation 
o r  R eport o r  J o in t  Com m ittee

SHRI NAWAL KISHORE SHARMA 
(D ausa): Sir, I beg to  move:

“T hat th is House do fu rther ex­
tend upto the last da7 o f the first 
week of the  n ex t session, the  tim e 
for the presentation of the Report 
of the Jo in t Committee on th e  Bill 
fu rther to am end the Companies 
Act, 1956, th e  Securities Contracts 
(Regulation) Act, 1956 and the 
Monopolies and Restrictive Trade 
Practices Act, 1909”

MR. SPEAKER: In  the statem ent
of reasons for asking for extension of 
time to subm it the report, you have 
said:

“The Committee have held 33 
sittings so far. The Committee 
completed hearing of o ral evidence 
on the Bill in June, 1973.

The Committee have been gran t­
ed 3 extensions—the last extension 
was granted on the 27th July, 1973 
upto the last day of the current 
session.

A t the sitting held  on the 16th 
August, 1973 th e  members fe lt 
th a t it would not be possible for 
them  to take up clause-by-clause 
consideration of the Bill during the 
session period.”

How long will you take now’

SHRI NAWAL KISHORE SHAR­
MA: We hope a t  the nex t session
we will be able to  subm it the report.

MR. SPEAKER: Are you sure?

SHRI NAWAL KISHORE SHAR­
MA. Yes, Sir.

MR. SPEAKER: So, the question
is:

“T hat this House do further ex­
tend upto the las t day of th^  first 
week of th e  next session, the time 
for the presentation of the Report


